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" ) Alfidavit 10 be Furaished by the candidate alongwith Nomination Faper
Z/ .| f’ Belore the Retvivning Officer
\“’]..r For electon to...ovviipeneenn o{name of the Howuse:
W From.. 'dd ..""‘,",":L‘E]}t ........... Cumiituean Nwme iaf tive € 'Gristivingry
'H,’:’:E‘. “ALK“F“'IH“J*’JI gt anfudTe of . L“{:"- H“L"‘“f‘.ﬂ_ T"Aﬂ"v .
2o o years, residen of “%*F“FEW?PT Limention fall postal adaress), » camiidaie ui don gimve

Election, do hereby solemnly affirm and stale on oath a8 Lnder:-
( Srike out whichever is not applicable)
(13 [ am a candidate se1 up by ‘I%%TE‘-}“JLQ-}_{MW; af the political party )/ am conjssting s an

Independant candidate.
(2) Detalls of PAN and status of filing of lncome tax returs ¢
| SL.No, | Names Permansm The financiai year for | Tots! income i
| | Accoont Number | which the last shown Inincome
(PAN) [neome-tax return has | Tax Return d in
' - besn filed Rupees) _
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| 3 Dependent | 2|, oo sl Rishu — — I —

4, Dependesit 2 e F—— B

5 Dependent 3.._...... e —_ —

{3} The following case(s) is/ are pending agalnst me in which cognizapce has been taken by_the couri:-

[ SI | Offence Description
| No.
{a) | The details of cases where the court has taken

cognizance, Sections of the Act and description Nat A 'E'*\P," Cable
of the offence for which cognizance taken :

-{b}l Nanie of the cour, Case No. and Date of order sk p,|1pl?{',t_ mm
taking cognizance :  * , -

() | Delails of Appeal (s)/ Application(s} for revisiop .
{if any) filed against the above order(s) - Nek A 'FJF- L L’_ﬂ"a-h-“—

e

4. Cases in which I have been convicted by a court of law{other those referred to in Form Zﬁj, &

i(a) | The details of cases, Sections of the -
Act and deseription af the offence for (AR S ﬁ';'._-,'p{,,r_n"g[_l
which convicted : '

|
i |
! |
!_f ] ! Name of the Court(s). Case No.and | -_m‘rﬂjf__n Erﬁ_LF- - r
J| l Dates) of arderds) . !
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(3 Thut | give hecemn bebow ilie details of o o assews (movable and i amovable ete) of mysel.

mw spouse and all dependents:

A. Details of movable assers ;

I Male:

. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In ease of deposivTnvesiment, the details including Serial Number. Amount, Date of Deposiy, the Scheme,
MName of BankS Tnstilstion and Branch are 1o be given

3. Value of Bonds/Share/Debentires as per the current markst value in Stock Exchange in respect of lated
comparties and as per books in case of non- fisted companies should be given. ]

4. Dependent’, here means  person, substantially dependent on the income of the candidate.

5. Details including mmount is 1o be given separately in respect of 2ach investment)

'S | Description Sell Spouse Dependent-1 | Dependeat-2 | Dependent-3 |
{ B | Ak it lisbon | |
(') | Cashin band (Lhalizcoo 163843200 Wiy % X :
(i) | Detalls of Deposits in Bank 615 :ujl: Ao CR15R Ajc Nae e
i
accounts (FDRs, Term Deposits g2 1857605 Eﬁtﬁiﬁﬁiﬂ
and afl other types of Depasits =iy ';FA,I: Padey iy
including saving accounts),  Pe# fﬁgﬂ"ﬁ"ﬁ?‘l wlidl o w
Deposits with Financial ?"‘!S‘n..ﬂ* 90+ 49
| Irstitations, Moo Banking M”Tfﬁiﬁ"
Financial Companies and - k! ot
Cooperative socisties and the Mlhk)*—?ﬁ Yo
N ameunt in each such deposit
(i) | Peteils of investment in Bonds, ;\I‘U
Debentures/shares and unils in pl_i_u j"h-u A \,{‘_ W
companies/Mutual Funds and
others and the amount.
{iv} | Detsils of investment in M55,
Postal Savings, Insurance Policies
and investment in any Financial i L A ALK ¥, v
Instrument in Post office or IlI |
Insurance Company end thé | ‘
[ smount J 4 |
iv) | Personal loans/advance given to " - =TT e |
any person or entity including paonos 4 .
: firm, Company, Trust etc. and ET:.E&E: N3l X T "
other receivables from debtors 2 |
i and the amount. o — ' e
#v1) | Motor Vehicles/Arerafls!  Seeddso #ic ; :
!'fachm’Shrp:s (details of Make, 057 RMPRL7S |  pLil) PARYY * | X
Registration No. etc, Year ofy 1y __“k;_‘,l.‘;qn‘ . | !
Purchase and amount ) f-‘-’:ﬂﬂf-lﬂﬁ}k-w “ = - 1
{vil}] Jewelry, bullion and valuable t;ﬂ_“_:fm :":E&*;,:I ﬂ-‘\-Lh b I ¥
thing (give details of weight and w A (3500 | |
| valug) SRR, OO




“Aany gther 2ssets such- s value of

G .
a3 : 'y W
| Cliims/interest |EJH il -2 B Sl
A | {pl'rﬂ.'ab Total value .q L}J‘:LQSFL J l?.iﬁ”%ﬁfﬁi .-'ui:. i . | W |
1. Iyetails of Immovable assets: )
{Mete: 1. Properties in joint ownership indicaling the ¢ xtent of joint ownership il also have o be indical-:d
2 . Each land ar building or apartment should be mentioned sepsrately in this formal)
[S. | Description 2 Sell Spouse Dependent-| | Dependent-2 | Dependent-) |
Na i A!:-u'-—-»Fh Apbay A ” |l
- ‘Lﬁ'-' ™ Tha - |
{[} &‘w T iy = B ". ,'- A BT '
Lacation{sy e Me{y }ﬂ?.‘ai h'ﬁ-{i?'étm azll b4 X i
Survey number(s) - o |
Area (Total measyrement in /0% {Lfgg:p‘zn’ 3 g = Y " % |
acres) S ey : |
“Whether inherited property
{Yes or HO) Yef * l"i\ﬂ EaS % i|
- |
S o T, u.. Tar E.“.‘E].il.u“p;-! " |
;ﬂl-gﬂ-;mh‘#ﬂfﬂf ] s 28 sy aae, eong | NEM X X ;
Cost of Land (in case of - 5270, Lotn T Lann L] 98T, wae, b :
purchase)at the fime of 3= | seen clewy | 000, Sevo oy Al X |
Investmezt on the land b
ﬁu!’dﬂmhmﬂn:.hn ' X A ""I“l'u' N *
constrzction sio,
Approximate Current market 1#3530931% 00 [2942593, +C0 Maly ¥ X
value
Noa-Agricultural Land 7, 301" B
i Location(s) !.":E: kuu;:hﬂ"” nia k) mih) X X l
Survey number(s) A}° -‘l-_u..{..’?.. b O ¥
Area (Total measurement in i M NERY) b4 W
sq. i)
Whether inherited property st gt z N ¥
(Yes or NO) %:,..h :’"“.“ Al d ! W
' Date of purchase in case of stlf.‘;‘.'a 1‘{' i:‘.,g:f:.;lﬁ% wlthy Al X
ac : !
. -y
Cost of Land (in case of Fd i e doirar . .
plirchase) at the time of lqﬁwn‘?t.u&m Al AL MM b b |
purchase
Any Investmenton the land by 2| 1;‘_;“1'\"‘#1“%'* f Wl 5 _
way of development, . W P ' %
construction ets. - S
Approximite Curelimarket. 30956006+ /4 ala M X %,
value =
iii) &m&rs‘ﬂuﬂ%ﬁ 9
(including apartments) X A0 AN X )
-Location(s) - 3 j .
-Survey number(s) S
Built up Area (Total ¥, A NN b | o1 |!
measuremeit in sg. fl.) e . S
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(T of property {in case of
p rechase ) ar the time of
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Any Tnvestment an the
puiperty hy way of
development, construction etc.
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(iv)

- Survey mumber(s)

g1 98] -« so

S
ﬁ_-, e ~1E~g‘3 '!ih"ii
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e S LT
i

Area (Total messuremesnt in
| sq fi.)

Ml

Buoilt up Area (Total
measurement in sq. ft.)

Nl

Whether inherited property
(Yeg ar MDY

ok

AL

Diute of purchase in case of self
acquired propesty

AW

Cost of property (in case of
purchase) at the time of
purchase

Ay Investment on the Jand by Y
wuy of development, a
| construction ele. =

Iﬂg-t_rb “oe

A
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LEETes

MM

Approximate Current market
value

MM

Others {such as interest in
property)

Total of Current Market

,.Nr.'uu

Value of (i) to {v) above
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{6) |give berein below the details of liabilities/ dues to public financia! institutions and povernment :-

(Note: Please give separate details of name of Bank , institution, eutity or iadividual and amount for each item)

l_ﬁ- -"imripﬁun Sell Spouse(s) Dependent-1 | Dependent-2 | Dependent-3
O
| (i} | Loan or dues to Bank/Financial
[nstitut : ; ki
| | Name oF Bamk o F Bl Vit "' v v
. A mounl outstanding e g
. | Nature of loan [
L-oan or dues to any > o
individuals! Entity other than G , * >

mentioned in (i) above.
Mame(s)

Amount outstanding
Matura of loan




Aty other liability

Carand total of Babilities

Ceavet ament Dues: i
[ues 1o departments dealing |
with government |
arcommodation |
|

|

APOOAN s 0D

Des to departments desling
with supply of water

" Dues to departments dealing
with supply of electricity

Dues to departments dealine

with supply of

celephones/mobiles

Dues to departmenis desling

with govemment transport 1

{mcluding aircrafis and

| _helicopters)
[ncome Tax Dues
Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues
Grand total of all Govt. dues
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(7) Detalls o profession of SC4PRUAK, ot M4 Frem Gikar Wdta. Sabla
& S B TN :
b. Spouse . A% fulbuve & Beivyh &9 e ok e gL Scbowd ibbasjur
My educational qualificati =S = T TN | .
;s rh.l.-u.._s MEQ:—; L.E"-ifﬂ-?uﬁ; S.ET“";"? Al ujh.lauv Vel 'JL‘“?i"'Ir’“'
(Give deteils of highest Sehool / University education with full form of the centificatef diploma/ depree course)

{Name of the School /College/ University and the year in which the course was completed.)

LavTile \--lfn"'l:";_:

(#). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate ShSmt.Fum.
Aviyudl Prepod Vadav
= + R ST N

L. | Full postal address i v Ab ey 2 u:’"‘_ 3w
3. | Number and Name of the constitusncy and 4| — Miypal

state ! of mighe = Supasd Siebe - Gibay
3.| Name of the Political party which set up the ; :

candidate (otherwise write *Independent’) Sante bed () .
4. | {a) Mumber of cases in which conviction asder M U,

passed (other then those referred to in Form 26)

L
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(% Tl number ol I-"ulmg cBbah where the

|| vourt {s) have laken cognizans - A
!l—‘-_:_'PJ-:TJ af il e Fonr which last Pl Trsine b s
T el e Incom: Tas Retum Bled Aeton ST
T Gicidide ABTPY SAVE 2613 1% rapEie s A !
| (b} Spouse: He WPD Q4076 I dolz-T8 I iR e Lo
. [(c)Dependems e 2 e i
L. i Dretails of Assets and Liabilities in rupees |
Description w Self Spouse | Dependent-l] Dependertl | Dependent-1ll |
A mﬂm &a:m 'J“"‘Hawﬂitmnm x % x |
value) |
__"'- [ e = IEE'—t—Bf"ﬁ = i = e =
j B lmmovable ™ 200" 15 g ¥ ¥ ¥
Assel ¥ —
(i) | Purchase Price and —o fror 30050 885 o i
Development Costof | roburtiod " b 4 ¥
| [mmovable Property
(Total Value) |
(i) | Approximate Cument  |4an 50800 P36
Market Price of L M A o
Asse: (Towl Value)
1 Liabilities B . i ]
{i) Government I y ¥ ¥
dues (Total)
{il) Loans from Bank, | jgaeooron b4 ¥ A
Financial Institinions and
others (Total)
g.| H tﬂﬂ“ﬂﬂﬂ | qualification: L " by T Fln n'r- b pes
5 Mw_ighﬁ .L-th':‘.u:fuq'- Vahy s BescalingeSopan]-Tlagelis Univeakiby Blagalh
(Give details of School / University education with full form of the certificate/ diplomal degree
course) (Name of the School /College/ University and the year in which the course was completed.)

Worificd Bl

+ovenne saendhis the..

VERIFICATION

1, the deponent, above named, do hereby verify and declare that
bestof my knowledge and belicf, no pant of it is false and nothing matarial has
declars that :
{a) there i3 no case of conviction or ponding case againsl me
(b L my spouse, or my dependents do not have any asset or liability,

ey ol e

the contents of this affidavit are true and correct o the
been concealed there from. | further

ather than those mentioned in ilems 3 and 4 above;
other than those mentioned in items 3 and 6
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Nrte 1 AMdavit should be filed Intest by 3.0 PM on the last date of filing rominations.
2 Affidavit snould be swurn before an Uath Commissicner or Mugstrate of the Firsi Class wr hefiore & Mot
Publiz.
3 Al columns should be filled up and 10 column 1o be left blank. [f there is no infarmasion ter furtish inoespec ol
any ifem, either “Nil" or “Not applicable”. ax the case may be. should be mentioned

o The affidavit should be either tvped or writien legibly and neath
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